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News item titled “India lost 2.33 million hectares of tree cover

since 2000 Global Forest Watch” appearing in The Indian
Express date 13.04.2024.

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 17-STATE OF
MADHYA PRADESH

I, Pradeep Mishra-, aged about 42 years, Designation: Deputy
Conservator of Forest Indore, Forest Department State of Madhya
Pradesh, Presently at DFO Indore do hereby solemnly affirm and

state on oath as under: -

4,

4;:. lIhat, I am the Officer-in-Charge in the present matter,

{ * /v &Ncm;’ \du\]y authorized, and as such I am fully conversant with the
A GOVT OF INDI |
!' REG. No. 50710/2025
B\ \/ VAL 03/04/2030
§ }»\Ogg WMos ) .

O ¢, 2. That this Hon'ble Tribunal was pleased to take suo-moto

g;ts of the case and competent to swear the present Affidavit.

N /

cognizance on the basis of news item titled “India lost 2.33
million hectares of tree cover since 2000 Global Forest Watch”

appearing in The Indian Express on 13.04.2024.

3. Vide Order dated 18.11.2024, this Hon'ble Tribunal was pleased

to pass certain directions to several States by impleading them as

ATTESTED
RAJESH MCEPA éé
ADVOCATE/NOTA Y Divisional Forest Officer
GWERNMENT OF INDIA S
INDORE (M.p) Indore Division, Indore
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k\% espondents in the present Original Application, whereby
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OVY OF1
\,\\ R{E ;D :; ,hop 0 11 S ite of Madhya Pradesh has been arrayed as Respondent
Il_ ,L“‘ Dijbi20st \}/ﬂ . Thereby, this Hon’ble Tribunal directed the respondents
N20RE m

s ‘Tnﬂu following terms to file reports:
S

..[sJubmit their reports with regard to such loss of trees and
the reason therefore addressing relevant issues i.e. status of
forest as on date, factor responsible for loss and action taken

report for conservation and management of forest...”

4. That the Deponent craves the leave of this Hon’ble Court
to place on record of this Hon’ble Tribunal the
information as directed by this Hon’ble Tribunal above.
It is submitted that information regarding the forest
cover/tree cover in the State of Madhya Pradesh for the
period between 2001 and 2023 is based on the India
State of Forest Reports.

5. That the forest cover data has been compiled from India
State of Forest Report published biennially by the Forest
Survey of India (“FSI”). The relevant details are tabulated

below for the perusal of this Hon’ble Tribunal:

r— — e

~ Forest Forest Tree Cover | Total (Foresf Cover :
Report Cover (Sq. Km) + Tree Cover)
Publishing | (Sq. Km) (Sq. Km)
Year
2001 | 77265 | 5751 | 83016
2003 | 76429 | 7250 83679
ATTESTED

— i — S E—

5/ p
/ g
RAJESH MEERA N é?é
ADVOCATE, NOTARY Divisional Fovest Othicer

AEMT O 1A Yool ol
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f \ zinis\\i 76013 6267 82280 |
o\ T A T2 6871 84571 |
‘ BT 77700 | 7090 | 84790
‘ 2013 | 77522 | 7087 | 84609
2015 77462 7773 85235 |
‘ 2017 77414 8073 85487
2019 77482 8339 85821
2021 77493 8054 85547
2023 77073 8650 85723

6. That during'the said period of 2001 to 2023, following

information shows the increase in the forest cover/tree

cover:

B Net Increase/Decrease Percentage |
Particulars (Sq.Km) Increase \
Forest Cover 192 20.25 |
Tree Cover 2899 5041 |
Forest Cover |
plus Tree Cover 2707 3.26 \

7. It is most respectfully submitted that in view of the information
provided hereinabove by way of compliance of Orders passed

by this Hon'ble Tribunal, the Deponent submits that there has

been a net increase of 3.26% for the period concerned.

ATTESTED %
RAJESH MEENA Divisional Forest Offices

Y NOTARY ourentie
ADVOCATES Indore Division, Indore

GOVERNMENT OF INIIA
‘ ORE (M.F)
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affidavit and/or documents as and when required by

DEPONENT
(Pradeep Mishra)
Deputy Conservator of Forest
(DFO INDORE)
Forest Department
State of Madhya Pradesh
VERIFICATION:

I, the deponent named above, do hereby verify that the contents of the
above affidavit are believed to be true and correct on the basis of the
information derived from the record of the case, records maintained in the

office and nothing material has been concealed therefrom.

| Verified at on this ) ‘d;fizoflSeptember 2025 at Indore (M.P).
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Gop ‘ DEPONENT
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/ % A.l N g %
(Pradeep Mishra)
Deputy Conservator of Forest
(DFO INDORE)
Forest Department
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 555 OF 2025

IN THE MATTER OF:- ) , o
News item titled "India lost 2.33 million hectares of tree cover since 2000 Global Forest Watch" appearing in
The Indian Express date 13.04.2024."

KNOW ALL to whom these presents shall come that I, PRDEEP MISHRA, aged about 42 years, s/o Shri
SURENDRA MISHRA, presently Divisional Forest Officer Indore duly authorized to represent the
Respondent no. 17-State of Madhya Pradesh, do hereby appoint, RUKHMINI S. BOBDE, Advocate having
office at D-366, Ground Floor, Defence Colony, New Delhi-110024, +91 98717 38029 (herein after called the
advocate/s) to be my/our Advocate in the above noted case authorized her:-

To act, appear and plead in the above-noted case in this Tribunal or in any other Court in which the same may
be tried or heard and also in the appellate Court including High Court subject to payment of fees separately for
each Court by me/ us. )

To sign. file verify and present pleadings, appeals cross objections or petitions for execution review. revision.
withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary or
proper for the prosecution of the said case in all its stages.

To file and take back documents to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise
touching or in any manner relating to the said case. To take execution proceedings.

The deposit, draw and receive money, cheques, cash and grant receipts thereof and to do all other acts and
things which may be necessary to be done for the progress and in the course of the prosecution of the said
case.

To appoint and instruct any other Legal Practitioner, authorizing her to exercise the power and authority
hereby conferred upon the Advocate whenever he may think it to do so and to sign the Power of Attorney on
our behalf.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the advocate or his substitute
in the matter as my/our own acts, as if done by me/us to all intents and purposes.

And I/We undertake that I / we or my /our duly authorized agent would appear in the court on all hearings and
will inform the Advocates for appearance when the case is called.

And I /we undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of
the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which he shall
receive and retain herself.

And I /we the undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to
be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said
case until the same is paid up. The fee settled is only for the above case and above Court.

I/We hereby agree that once the fee is paid. I /we will not be entitled for the refund of the same in any case
whgtsoever. If the case lasts for more than three years, the advocate shall be entitled for additional fee
equivalent to half of the agreed fee for every addition three years or part thereof.

IN WITNESS WHEREOF I/W.e do hereunto set my /our hand to these presents the contents of which have
been understood by me/us on this Accepted subject to the terms of fees on this 12th day of September 2025.

(Pradeep Mishra)

Deputy Conservator of Forest
(DFO INDORE)

Forest Department
State of Madhya Pradesh

ADVOCATE
RUKHMINI BOBDE
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